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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH. NEW DELHI

Original Application No. ol'2023
IN THE MATTER OF:
Surendra
S/o Shri Prakash
R/o 82, Shibban Pura.
Ghaziabad-201 001 ... Applicant
Versus
Uttar Pradesh Pollution
Control Board and Ors. ... Respondents
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SYNOPSIS

That the Applicant is law abiding citizen and peace loving person of
India. He is permanent resident of Ghaziabad. U.P. He is caming his
livelihood lawfully to feed his family. Being a law abiding citizen of
India, he feels to be duty bound to point out and convey the illegalities,
irregularities and violations of Rule of Law and is illegal slaughtering
of animals by which the Al-Nasir Slaughtering House is creating
pollution and polluted air, water and other sources for human
consumption thereby the pollution is causing health hazards and
damage to the health and lives of the residents of village Bhoorgarhi,
Dasna district Ghaziabad, U.P.and nearby area of the meat factory.
This slaughter house was sealed by the authorities on 18.08.2023. The
Management and owner of Al-Nasir Slaughter House is slaughtering
illegally in another adjoining Karan Frozen Foods (Processing Unit)
which is absolute in violation of environmental and pollution laws and
guidelines. The waste blood, waste water and fuzla is being carried
into the Ganga Nehar through Nala and the same waste material is
being carried into the underground water through borewell which is

hazardous and dangerous to the human lives.
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LIST OF DATES AND EVENTS

(S0 ]
(98]

18.08.20

That the aforesaid meat factory was sealed on!
18.08.2023 by the Respondent No. 2 due to:
various violations of pollution norms by the PCB
because said Al-Nasir Slaughter House at Dasna
was releasing waste polluted water (with blood
and other fuzla) to the Gang Nahar through Nala. |
That the aforesaid meat factory is being run from |
the backdoor, main gate is sealed but the |
operation of slaughtering of restricted calves and
unhealthy, ill animals are being slaughtered by |

the owners of the factory.

25.08.2023:

That the Applicant -has filed complabi-r'lf"da'{é&i 1
25.08.2023 regarding illegal and unauthorized

slaughtering in the sealed Slaughter House |

mentioned above to the Respondents and other '

concerned higher authorities but no action has

been initiated against the aforesaid illegal

operation of the Slaughter House.
|

11:09.2023:

That the Applicant again filed reminder dated!
11.09.2023 to all concerned authorities/ |
Respondents for urgent and appropriate legal

action, wherein the Applicant has narrated

complete facts and circumstances and hazards

causing damage to the health and environment of
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the area at Dasna, Ghaziabad, U.P. but no action
seems to be taken against the illegal operation of

the aforesaid meat factory.

|

17.10.2023: | That the Applicant had filed a Writ Petition (C)

& Ors. before the Hon’ble Supreme Court of
India, the same was listed and the Hon’ble

Supreme Court was pleased to permit to withdraw

before the Hon’ble High Court of Allahabad or

before any other appropriate court or forum.

No. 1056/2023 titled. Surendra Vs. State of U.P. |

the petition and granted to file the Applicant |

!
i

i
i
¥

18.10.2023:

The Applicant has again sent the complaint to the

Respondents and concerned authorities for illegal

! action but no action has been taken till date.

16.10.2023:

Hence, this petition.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI
Original Application No. of 2023
IN THE MATTER OF:
Surendra
S/o Shri Prakash
R/o 82, Shibban Pura.
Ghaziabad-201 001 ... Applicant
Versus :
Uttar Pradesh Pollution
Control Board and Ors. ... Respondents
MEMO OF PARTIES
Surendra
S/0 Shri Prakash
R/o0 82, Shibban Pura.
Ghaziabad-201 001 ... Applicant
Versus

1. Uttar Pradesh Pollution Control Board
Regional Office: 33/18, Kapil Vihar,
Saharanpur, Uttar Pradesh-247001
Email-gricvance @uppch.com

Phone- 0522.2720831

2. State Environment Impact Assessment Authority
Vineet Khand-1, Gomti Nagar, Lucknow,
Uttar Pradesh-226010
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Email-Chairman.scac | @ gmail.com

Phone -011-20819182

State of Uttar Pradesh Through Chief Secretary
101, *B" Block, Lok Bhawan, U.P. Secretariat,
Lucknow-226001.

Email-conupenic.in

Phone-0522-2238212

Regional Office

Ministry of Environment,
Forests & Climate Change,
Kendriya Bhawan, 5* Floor,

Sector-H, Aliganj, Lucknow

Uttar Pradesh-260224
Email-rocz lko-mefdnic.in
Phone-0522-2326696 ... Respondents
Applicant
Through
Yo
Place: New Dethi Mohammad Sajid,
Dated: 3.11.2023 Mabhavir Singh,
Advocate,
167. Lawyers Chambers’ Block-I1,
Delhi High Court,

New Delhi-110003
E-mail: msajidadv@ gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. of 2023
IN THE MATTER OF:
Surendra
S/o Shri Prakash
R/o 82, Shibban Pura, :
Ghaziabad-201 001 ... Applicant
Versus

Uttar Pradesh Pollution
Control Board and Ors. ... Respondents

ORIGINAL APPLICATION UNDER SECTION 1 4, 15, 18(1)
READ WITH OTHER RELEVANT PROVISIONS OF THE
NATIONAL G REEN TRIBUNAL ACT, 2010.

Most Respectfully Showeth:

1.  That the Applicant for himself and on behalf of other residents
of the village and locality seeking the relief from this Tribunal
and other directions to the Respondents to protect the
environment and climatic control, air, water and other necessary
directions and to protect, save the life of people living there, as
the life of the residents of the arca Bhoorgarhi. Dasna
(Ghaziabad), U.P. has become hazardous because of illegal
operation of Al-Nasir Slaughter House by way of violating the

environmental laws, norms and rules in ditferent ways.
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That the Respondent No. 1 is the U.P. Pollution Control Board is
the concerned statutory authority in the present matter under
dispute and is entrusted with the responsibility of safeguarding
the environment. The Respondent Nos. 2 to 4 are the SEIAA
also through its Chairman U.P., the State of U.P. its Secretary,
Forest and the Regional Office of the Ministry of Environment
Forest and Climate Change which are also proper and necessary
 parties in the matter before the Hon’ble Tribunal.
That the Applicant is filing this application for the common
cause and issue of his co-villagers and for the protection of
environment. The villagers are mostly poor persons who are
bound to suffer unregulated illegal slaughtering activities in their
area. Relief from the Hon’ble NGT is their last ray of hope for
justice since all authorities-havé failed to take action in the
matter and no one pays heed to the repeated complaints and no
action ever has been taken against the illegal slaughtering
thereby violating various provisions. regulations and
environmental laws.
The detailed facts of the matter are submitted in the following

paragraphs:



(1)

(i)

(iii)

(iv)

77

The Applicant wish to seek the following reliefs from this
Hon’ble Court.

Issue a direction to the Respondents to immediately inspect the
illegal operation of the captioned slaughter House from its back
door entry and close down complete activities of the meat
factory, when it has exceeded the limit of slaughtering from 500
to 2000 animals?

Issue direction to the Respondents to appoint a team of expert to
give report regarding Waste and Fuzla (Blood) going to gang
neher is hazardous to the residents of the area or not?

Issue direction to the Respondents to inspect by the team of
experts to ascertain weather, small calves, ill and unhealthy
animals are being slaughtered in this meat factory against the
norms hazardous to Indian citizens.

Issue a direction to the Respondents to cancel the licence of Al-
Nasir Slaughter House of the above said factory after
ascertaining/verifying the violations and illcgal activities being

carried out in it.

)
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The facts leading to the filing of the present petition are being
given hereunder:-

. That the Applicant is law abiding citizen and peace loving
person of India. He is permanent resident of Ghaziabad, U.P.
He is earning his livelihood lawfully to feed his family. He feels
to be duty bound to point out and convey the illegalities.
irregularities and violations of Rule of Law by which the meat
factory is creating pollution and polluted water, air and other
sources for human consumption thereby the pollution is causing
health hazards and damage to the health and lives of the
residents of Dasna and nearby area of the meat factory.

. That the Applicant has filed complaint dated 25.08.2023
regarding illegal and unauthorized slaughtering in the sealed
Slaughter House mentioned above. It is shocking and surprising
that the Applicant has given complaint to all concerned
authorities but no inspection and legal action has been initiated
against the aforesaid illegal operation of the Slaughter House.

A copy of complaint dated 25.08.2023 is annexed as Annexure

rl

3
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c. That the aforesaid Meat Factory was sealed on 18.08.2023 due

to various violations of pdllution norms by the PCB, U.P.
because said Meat Factory was releasing waste polluted water
(with blood and other fuzla) to the Gang Nahar through Nala.
which is the cause to create various decease and environmental
problem to the residents and villagers.

. That the aforesaid Meat Factory is being run from the backdoor,
main gate is sealed but the operation of slaughtering of restricted
calves and unhealthy, ill animals are being slaughtered by the
owners of the factory.

. That it is very shocking and surprising that the Management and
Owners of this Meat Factory daring to continue the operation of
slaughtering the restricted animals, as the said factory is
slaughtering around 2000 animals (buffalos) whereas it carries
 the licence only 500 buffalos/ animals.

. That'it is further submitted that the width of main road in front
of factory should be not less than 14 meters wide but the present
road of this Meat Factory is 25 feet wide lonly thereby. the

licence cannot be issued to such factories when it does not
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qualify the basic and mandatory norms, laws applicable to such
factories.

It is further submitted and surprising that there are few boring
well was made to drop into the waste blood to underground
water from these bore wells, which are main cause of creating
pollution in underground water in nearby areas and the residents
of these locality are bound to use the blood contaminated water
in their daily use which is main cause of decreasing and
damaging their health system. The Applicant has further sent
reminder to his previous complaint to the concerned authorities
on 05.09.2023. Copy of reminder dated 05.09.2023 is annexed
as Annexure-P-3_.

That the management of Al-Nasir Meat Factory is using Karan
Frozen Foods for illegal slaughtering of its own buffalos, calves
whereas this Karan Frozen Foods is only has the license of
processing the meat and it has no license for slaughtering the
animals. In this regard the Applicant has also filed complaints
and representations to the concerned authorities in detail but they
are keeping and maintaining silence. for the reasons best known

to them.
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That all the aforesaid facts and contents discussed above are
very important and warrant a speedy investigation, monitoring
and surveillance by the authorities concerned into the aforesaid
violations and damages being caused regularly and has become
regular source of polluting air, water and climatic situation in the
area especially polluting Gang Nehar. The neighbours hope that
the licence of such kind of factories doing illegal and restricted
activities should be cancelled immediately because the owners
and Management of such factories are very powerful by finance
and muscles. nobody can dare to speak against their illegal
activities and interest, because of various reason which cannot

be explained here.

That the Applicant again and again sending representations with
complete detail of violation of environmental laws to all

concerned authorities/Respondents for urgent and appropriate

legal action, wherein the Applicant has narrated complete facts
and circumstances and hazards causing damage to the health and

environment of the area at Dasna, Ghaziabad, U.P. but no action
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has been taken against the illegal operation of the aforesaid meat
factory. Rather huge illegal slaughtering of about 2000 animals
per day has been started in Karan Food and Frozen which is
situated in froﬁt of Al-Nasif Slaughter House at Khasra No.
27700-72, Bhoorgarhi. Dasna. district Ghaziabad.

That the Applicant had filed a Writ Petition (C) No. 1056,2023
titled Surendra Vs. State of U.P. & Ors. before the Hon’ble

Supreme Court of India, the same was listed on 17.10.2023 and

the Hon’ble Supreme Court was pleased to permit withdrawn of

the Applicant and granted to file the Applicant before the
Hon’ble HighA Court of Allahabad or before any other
appropriate court or forum. The copy of the order dated
17.10.2023 is annexed herewith as Annexure P <

That the Applicant is filing the present petition before this
Hon’ble on following, amongst other grounds:

GROUNDS

Because the inaction of the Respondent is allowing the Said
Meat factory ill.egal slaughtcfing thereby creating hazardous and

environmental polluting situation in the locality, leaving the



(b)

(c)

(d)

(e
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public, residents to face the dire consequences of various nature
including air, water.

Because the Hon’ble NGT in its order dated 04.09.2018 in O.A.
No. 173/2018 in the matter of Sudarshan Das Vs. State of West
Bengal & Ors. inter-alia ob-served that, “there can be no two
views that an effective institutional monitoring mechanism is
required not only at the stage when Environmental Clearance is
granted but also at subsequent stages™.

Because the Respondents have failed in stopping the illegal
operation, by way of searching and visiting the Al-Nasir meat
factory, when it is in full operation, though it was sealed on
18.08.2023 for -violating environmental norms and laws.
Because the Respondents are keeping their eves closed. when
the matter is being reported to them by way of detailed
complaints and reminder about the various dangerous causes and
hazards are reported by the Applicant to the concerned
authorities/Respondents.

Because the Respondents are silent, when the owners of this
meat factory made bore well to drop into the waste blood mixing

in the underground water just to avoid heavy load of huge waste
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(h)

(i)
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blood. fuzla from dumping in the open nallah leading to the
Ganga river.

Because the Respondents are taking no action for cancelling the
licence for illegal slaughtering of 2000 buffalos including ill and
unhealthy animals, when it has the license for slaughtering only
(500) sound buffalos after verification by the concerned doctors.
Whereas, presently complete operation is sealed by the
authorities since 18.08.2023.

Because Section 20 of National Green Tribunal Act, 2010 states
that while passing an order the Hon’ble Tribunal shall apply the
principles of sustainable development, precautionary principle
and the polluter pays principle.

Because a substantial question relation to environment has arisen

since there is a direct violation of a specific statutory

environmental obligation by Respondents whereby the
community of villages is affected by the environmental

consequential damages.

Because the Hon’ble Supreme Court in the case of M.C. Mehta
Vs. Kamal Nath (1997)1 SCC 388 held that the Indian

Constitution incorporates the “Public Trust Doctrine” whereby
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the authorities bear the responsibility of protecting the river

banks as its custodian.

Because it is duty of every citizen of India to protect the
environment. Article 51(a)(g) of the Constitution requires every
citizen of India to protect and improve the natural environment
including forest, lakes, rivers, wildlife and to have compassion
for living creatures as the Constitution provides right to life and
the right to the clean environment.

Because the Respondents are paying no heed when the water is
being polluted in the whole area by this factory by way of
flouting and violating all norms and procedure. just to earn
unlawful profits by doing unlawful and illegal slaughtering
thereby playing with the life of the residents of the area Dasna
Ghaziabad.

Because the factory owners of Al-Nasir are very powerful by
muscle and finance and to manage administration in their favour,
nobody can dare to speak against their interest, the reason is
clear that they are doing and carrying illegal and unlawful

slaughtering activities not on its own factory but in the
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neighbouring processing unit i.e. Karan Frozen Foods in the

same area and the same activities.

That the instant petition is within the period of limitation since
the cause of action is persistent and continuous. No other
similar petition has been filed by the present Applicants before
any other court of law. The Hon'ble Tribunal has the

jurisdiction to adjudicate upon the present matter.
PRAYER

In the facts and circumstances of the case. it is therefore. most
respectfully prayed that this Hon’ble Court may graciously be
pleased to:

(a) direct the concerned authorities, Respondents to appoint a
Team of Experts. make a visit to the meat factory and take
legal action in accordance with law as early as possible;
and

(b) appoint a District Committee (0 assess environmental
damages due to illegal slaughtering of prohibited animals

in access of permissible laws;

8>
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(c) direct the Responden.ts to take lecal action including
cancelling the licence after ascertaining the over all
violation of environmental laws;

(d) pass any other or further order of directions in favour of
the Applicant as deemed fit and proper in view of the facts
and circumstances of this case. )

Prayed accordingly.

Through

Place: New Delhi Mohamniad/Saji
Dated: 2+ | {.2023

167, Lawyers Chambers'
Delhi High Court,
New Delhi-110003

E-mail: msajidadv@ gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

3

Original Application No. of 2023

IN THE MATTER OF:

Surendra

S/o Shri Prakash

R/o 82, Shibban Pura,

Ghaziabad-201 001 ... Applicant
Versus

Uttar Pradesh Pollution :
Control Board and Ors. ... Respondents

¢ AFFIDAVIT

I, Surendra S/o Shri Prakash, Age 47 Years, r/o 82, shibban Pura,
Ghaziabad-201001 (U.P.), prcsenti\ at New Delhi, do hereby
solemnh affirm and declare as under:

i That I am the Petmoner -and well conv e1sant ‘with facts and
‘o .c{rcumstances of the present case. Hence competent to swear
the present affidavit. .

2. That the accompanying application filed U/s 14, 15 and 18(1) of
the NGT Act, 2010 have been drafted by me, the contents of the
same are true and correct to the best of my know ledg@ and

belief. o

DEPONENT
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VERIFICATION: — o\ 1Rl

 Verified at New Delhi on this thew% day of November, 2023;
at the contents of the above affidavit is true and correct to my

v knowledge and belief; no part of it is false and nothing marerxal has
'f been concealed therefrom. iy
2% . | “‘:{
b A o DEPONENT

- o ¥ e N T NN < w b e = g =< BN R . i
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§ Dt. 25.08.2023

The Chairman
Pollution Control Board

U.P.State Secretariat
Lucknow

Sub.: Complaint regarding illegal operation of Slaughter House

named AL-NASIR EXPORT PVT. LTD., 2761, Bhoorgarhi,
Dasna, Ghaziabad, U.P. (sealed by the Board)

Hon’ble Sir,

It is humbly and most respectfully brought to your kind notice
that the aforesaid meat factory was sealed on 18.08.2023 due to
various violations of pollution norms by the PCB because said
meat factory was releasing waste polluted water (with blood and

other fuzla) to the Gang Nahar through Nala.

It is further to bring to your kind notice that the aforesaid meat

factory is being run from the backdoor, main gate is sealed but
the operation of slaughtering of restricted child animals and

—— e —

unhealthy, ill animals are being slaughtered by the owners of the

factory.

It is very shocking and surprising that the Management and
Owners of this Meat Factory daring to continue the operation of
slaughtering the restricted animals, as the said factory is

slaughtering around 2000 animals (buffalos) whereas it carries

the licence only 180 animals.
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It is further submitted that the width of main road in front of
factory should be not less than 14 meters wide but the present
road of this Meat Factory is 25 feet wide only thereby, the
licence cannot be issued to such factories when it does not
qualify the basic and mandatory norms, laws applicable to such

factories.

It is further submitted and surprising that there are few boring
well was made to drop into the waste blood to underground
water from these bore wells, which are main cause of ‘creating
pollution in underground water in nearby areas and the residents
of these locality are bound to use the blood contaminated water
in their daily use which is main cause of decreasing and

damaging their health system.

All the aforesaid submissions and points discussed above are
very important and warrant a speedy investigation into the
aforesaid violations and damages being caused regularly and has
become regular source of polluting air, water and climatic
situation in the area. The neighbours hope that the licence of
such kind of factories doing illegal and restricted activities
should be cancelled immediately because the owners and
Management of such factories are very powerful by finance and

muscles, nobody can dare to speak against their interests in the

neighbouring areas.

SuE AT S S ¢S R ¢ - * B
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You are therefore humbly requested to look into the matter and
issue appropriate urgent directions to vour subordinates to stop
the menace and health hazards to the residents of neighbouring
areas, thereby conducting investigation cancelling the license as

per law in the interest of society at large.

Yours @ull’y,

o

Surendra

S/o Sh. Prakash
82, Shibban Pura,
Ghaziabad-201001

Mob. 9818122938

Copy to:

(1) Hon’ble Chief Minister of U.P.
Lucknow

(2) Hon’ble Home Minister, GOI
New Delhi

(3) Hon’ble Governor
Lucknow, U.P.
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REMINDER
To ‘ Dt. 05.09.2025

The Chairman
Pollution Control Board
U.P.State Secretariat
Lucknow

Sub.: Reminder to the Complaint regarding illegal operation of
Slaughter House named AL-NASIR EXPORT PVT. LTD..
2761, Bhoorgarhi, Dasna, Ghaziabad, U.P. (sealed by the

Board)

Hon’ble Sir.

It is respectfully submitted that the Complainant has filed
complaint dated 25.08.2023 regarding illegal and unauthorized
slaughtering in the sealed Slaughter House mentioned above. It
is shocking and surprising that the Complainant has given
complaint 10 days ago to all concerned authorities but no action
has been initiated against the aforesaid illegal operation of the
Slaughter House.

The facts of the earlier complaint dated 25.08.2023 are being
reproduced below for your ready reference:

It is humbly and most respectfully brought to your kind notice
that the aforesaid meat factory was sealed on 18.08.2023 due to
various violations of pollution norms by the PCB because said
meat factory was releasing waste polluted water (with blood and
other fuzla) to the Gang Nahar through Nala.

It is further to bring to your kind notice that the aforesaid meat
factory is being run from the backdoor, main gate is sealed but
the operation of slaughtering of restricted child animals and
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unhealthy, ill aniials are being sizughtered by the owners of the
factory.

It is very shocking and surprising that the Management and
Owners of this Meat Factory daring to continue the operation of
slaughtering the restricted animals, as the said factory is
slaughtering around 2000 animals (buffalos) whereas it carries
the licence only 180 animals.

It is further submitted that the width of main road in front of
factory should be not less than 14 meters wide but the present
road of this Meat Factory is 25 feet wide only thereby, the
licence cannot be issued to such factories when it does not
qualify the basic and mandatory norms, laws applicable to such
factories.

It is further submitted and surprising that there are few boring
well was made to drop into the waste blood to underground
water from these bore wells, which are main cause of creating
pollution in underground water in nearby areas and the residents
of these locality are bound to use the blood contaminated water
in their daily use which is main cause of decreasing and
damaging their health system.

All the aforesaid submissions and points discussed above are
very important and warrant a speedy investigation into the
aforesaid violations and damages being caused regularly and has
become regular source of polluting air, water and climatic
situation in the area. The neighbours hope that the licence of

such kind of factories doing illegal and restricted activities
should be cancelled immediately because the owners and
Management of such factories are very powerful by finance and
muscles, nobody can dare to speak against their interests in the
neighbouring areas.

S L
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You are therefore humbly requested to look into the matter and
issue appropriate urgent directions to your subordinates to stop
the menace and health hazards to the residents of neighbouring
areas, thereby conducting investigation cancelling the license as
per law in the interest of society at large. The Complainant is
awaiting urgent action on this complaint,

Yours

Suren
S/o Sh. Prakash
82, Shibban Pura,
Ghaziabad-201001
Mob. 9818122938

Copy to:

(1) Hon’ble Chief Mmzster of U.P
Lucknow [A- P LA /uﬁ%j/ﬁ

(2) Hon’ble Home Minister, GOl
New Delhi

(3) Hon’ble Governor A?wf ;Bflﬁaﬁw
Lucknow, U.P. /
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ITEM NO.7 COURT NO.15 SECTION

e PREME COURT OFiZNDI A
RECORD OF PROCEEDINGS
WRIT PETITION (CIVIL) NO(S). 1856/2023
SURENDRA : : Petitioner(s)
VERSUS
STATE OF UTTAR PRADESH & ANR. Respondenf(s)

(FOR ADMISSION)

Date : 17-10-2023 This petition was called on for hearing today.

CORAM
HON'BLE MRS. JUSTICE B.V. NAGARATHNA
HON'BLE MR. JUSTICE UJJAL BHUYAN

For Petitioner(s) Mr. Mohd, Faisal, AOR
l Mr. Mohammad Sajid, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
DERD E R

Learned counsel for thel petitioner sought permission to
withdraw this writ petition which is filed under Article 32 of the

Constitution of India reserving liberty to the petitioner to prefer
; )
a Writ:Petition before the High Court unhder Article 226 of the

Constitution of India or to avail any other remedy available in

law.

His submission is placed on record.

Writ Petition is dismissed as withdrawn with the aforesaid
liberty.

“wwPending application(s), if any, shall stand disposed of.

(RADHA SHARMA) ‘ (MALEKAR NAGARAJ)
COURT MASTER (SH)- COURT MASTER (NSH)

Tle
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. of 2023
IN THE MATTER OF:

Surendra ,

S/o Shri Prakash

R/o0 82, Shibban Pura.

Ghaziabad-201 001 ... Applicant
Versus

Uttar Pradesh Pollution
Control Board and Ors. ... Respondents

APPLICATION FOR EXEMPTION FROM FILING THE
CERTIFIED COPIES OF ANNEXURE P-4.

MOST RESPECTFULLY SHOWETH

I That the petitioner has filed the accompanying Original
Application alongwith the true copies of annexures thereto and craves
leave of this Hon’ble Tribunal that the contents of the same may be
read as part and parcel of this application.

2. That the Applicant is unable to file the certified copies of the

annexures and undertakes to file the certified copies as and when
directed by this Honble Tribunal.

It is. therefore, most respectfully prayed that this Hon'ble
Tribunal may graciously be pleased to grant exemption from filing
certified copies of the annexures at this stage.

New Delhi Mohammad Sa;
Dated 03.11.2023 Advocate for pefj
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 0f 2023

IN THE MATTER OF:

Surendra

S/o Shri Prakash

R/o 82, Shibban Pura,

Ghaziabad-201 001 ... Applicant
Versus

Uttar Pradesh Pollution

Control Board and Ors. ... Respondents

AFFIDAVIT

I, Surendra S/o Shri Prakash, Age 47 Years. r'o 82, Shibban Puru.
Ghaziabad-201001 (U.P.), presently at New Delhi, do hereby
solemnly affirm and declare as under:

I That T am the. Petitioner and well conversant with facts and
circumstances of the present case. Hence competent to swear
the present affidavit.

2. That the accompanying application has been drafted by me, the
contents of the same are true and correct to the best of my
knowledge and belief. | L 7/

}?’/ :

DEPONENT
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VERIFICATION: W LS

Verified at New Delhi on this the“[‘% day” of November, 2023;
that the contents of the above affidavit is true and correct to my
knowledge and belief; no part of it is false and nothing material has

been Egncealed therefrom. : X,h’ .
Qg : ;g&\b DEP%NENT
ﬁf\gﬂ‘t "C@

RAM PAL SINGH
DELHI]

i | Regd. No. 1
i Yelia upro 02-0
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C.C. No. ...... AT
FIR No. ...... A e S U
s o
PS.
INTHECOURTOF __NVATTONA L (REEN TRTBUNA) Npw Nel#T,
Suit / Appeal No. ¥ 2! // 250002 _ JURISDICTION OF 202
Inre :- -
.S!JI( 'nnlra Plaintiff(s) o, Petitioner(s)
Appeliant(s) Complainant(s)
VERSUS

or
Mﬂm&m&ﬂhngﬂm(s) / Reap‘o/n:ant(s) / Accused

i /
KNOW ALL to whom these present shall come thatl/ We unezya Sr o) :
1

1 ! ! /

The above named Pi’ Ah onec’z do hereby appoint

Mwlg‘gy/ym b~/77//783

(herein after called the advocate/s to be my/our Advocate in the above-noied case authorize him:-
T act, appear and plead in the above-noted case in this court or in any other court_’ EEE R e )

or heard and also in the appellate court including High court subject to payment of fees sc 4_ b ia e f D

To sign file, verify and present pleadings, appeals cross-objections or petii =
executions review, revision, withdrawal, compromise or other petitions or affidavits - -
documents as may be deemed necessary or proper for the prosecution of the said case &
stages cubject to payment of fees for each stage. st i

To file and take back documents, to admit and/or deny the documents or oppos -, .. =

To withdraw or compromise the said case or submit to arbitration any differc 3
disputes that may arise touching or in any manner relating to the said case. :

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, case and grant receipts hereo®
do ali other acts and things which may be necessary to be done for the progress a.
course of the prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise R
conferred upon the Advocate whenever he may think fit to do so and to sign the p. | @

And I We the undersigned do hereby agree to ratify and confirm all ¢ o
his substitute in the malter as my/our own facts, as if done by mefus 3

And I/We undertake that I We or my/our duly authorised agent would ap S8 3
andwillinformtheAdvocate forappearancewhenthecaseiscalled.

And /We undersigned de hereby agres not to hold the advocaie Gf his substiuie ragsponsible for the resuit of
the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive
andretainforhimseif,

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shall be entitied to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. /We hereby agree that once the fee is
paid,/We will not be entitled for the refund of the same in any case whaisoever and if tha case prolongs for
morethan 3 yearsthecriginalfee shall be paid againby me/us

INWITHNESS WHERE OF I/We dohereunto set my/ourhandtothese presentsthe contents ofwhich have

iRl G0 ey

Client Client
| 1dentify the Slgnature/Thumb Impression of the Below Mentioned Person,

Who Has been Signed in my presence. The Cllent.




